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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 18 OF 2021

Mr. Sanjay Bhimashankar Thobde ...Applicant
Vs.

The Chairman and directors,

Shree Siddheshwar Sahakari Sakhar Karkhana Ltd

And ors. ... Respondents

Additional Affidavit on behalf of Respondent No. 1

I, Ravindra Bhaskar Patil, Age 57, Occ. Managing Director, the

Respondent No. 1 do hereby state on solemn affirmation as under:

1. I am filing to the present affidavit pursuant to the order dated
11.04.2023 passed by this Hon’ble Tribunal on the cost
payable by the respondent Karkhana.

2. It is a matter of record that respondent no 1 has submitted an
application for seeking EC for establishing expansion from
2500 TCD to 7500 TCD, 38 MW Co-generationand 20 KLPD
to 100 KLPD in the year 2013 and the same is pending for
consideration.

3. I say that that the respondent no.1 Karkhana has already filed
objections against the Joint Committee report on
27.09.2022.Which objects the Karkhana being penalised
twice once under the direction of the SEAC/SEIAA and the

/
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other under the directions of the Joint Committee formed by
this Hon’ble Tribunal.

4. The SEIAA has filed an affidavit indicating cost/bank
guarantee payable by the Respondent No. lkarkhana i.e. the
project proponent under various head in para 10 of the
affidavit dated 10.04.2023. The same was also part of the
minutes of meeting of SEAC/SEIAA. The Respondent No.
lkarkhana i.e. the project proponent is willing to deposit
Bank Guarantee the same as when called upon by the
SEAC/SEIAA which is mentioned in para 10 of affidavit filed
bySEIAA as per the direction of SEAC which are calculated
as per the guidelines of the CPCB and this Hon’ble Tribunal.

5. Whereas the report submitted by the joint committee
appointed by this Hon’bleTribunal has also determined cost
under the same guidelines which is similar to those of report
of SEAC there computation is on a lower side than what
SEAC has recommended because the SEAC report is latest
one dated till 31.05.2022. The damage assessmentcalculated
by the SEAC/SEIAA has been calculated for two different
stages i.e. construction phase and operation phase. The
construction phase has been calculated from 17.12.2013 to
20.03.2017 i.e. total 1189 days and the operation phase has
been calculated from 09.07.2018 to 31.05.2022 i.e. total 1422
days which comes of a total of 2611 days. Therefore the total
calculation of the damages cost comes to Rs. 10, 33, 75,599.1
(10. 34Cr) Respondent No. lkarkhana i.e. the project
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the same as and when the SEAC asks us to furnish, further the
Respondent No. lkarkhana i.e. the project proponent is ready
to submit the penalty as per the OM on SOP for violation
cases issued by the MOEF&CC vide No. 22-21/2020-IA-III
dated 07.07.2021 and further theRespondent No. lkarkhana
i.e. the project proponent ensures to utilize the CER fund
within two year from the date of grant of Environmental
Clearance (EC). Thus the estimated total of the bank
guarantee/ cost payable comes to an amount of Rs. 16.80
Crore which the respondent no. 1 Karkhana i.e. project
proponent is ready to pay to the SEAC/SEIAA as and when
required. Therefore I am filing the present affidavit that the
Respondent No. 1Karkhanai.e. the project pi'oponent will
make the payment as per the report of SEAC/SEIAAwhich is
reflected in their recent affidavit dated 10.04.2023 the said
amount is payable commensurate with the date of EC and the
SEAC/SEIAAwill inform as to when the said amount is to be
paid and accordingly we are ready to pay the same which
takes care of prayer ‘C’of the Original Application.

6. In view of this position it is humbly prayed that the amount of
cost compensation is already been taken care of in the
SEAC/SEIAAminutes of meeting and the affidavit and
therefore the Respondent No. lkarkhana i.e. the project
proponent need not be asked to pay it again under the
direction of the joint committee.

7. Similarly on 02.01.2023 the MPCB has renewed theConsent
to Establish (CTE) for expansion of the sugar crushing

Subnash Nagnath Bet
Notary Govt. of India
36.Lawyers Chembers
District Court Compound, Solapur
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capacity from 2500 TCD to 7500 TCD and 38 MW co-
generation which was earlier granted on 28.01.2014 for a
period of 5 years and is now further renewed for 5 year
validup to 31.01.2024. Hereto annexed and marked as
EXHIBIT “A” is the copy of the consent given by the MPCB
dated 02.01.2023.

. Similarly on 13.02.2020 the MPCB has also renewed the
Consent to Establish (CTE) for 20 to 100 KLPD in respect of
the distillery expansion which was earlier granted on
21.05.2014 for a period of 5 years and the same is renewed
for a period of five years. Hereto annexed and marked as
EXHIBIT “B” is the copy of the consent given by the MPCB
dated 13.02.2020.

. Similarly in the 13™ meeting of 2022-23 of the CAC dated
18.01.2023 the MPCB has granted the consent to operate at a
crushing capacity of 4900 TCD. I say that the cost determined
by the SEAC/SEIAA in the minutes of meetings is till
31.05.2022 and thereafter for the season of 2022-23 the
respondent no. 1 Karkhana has not exceeded as per the order
of the Hon’ble Apex Court for the 2022-23 crushing season.
Hereto annexed and marked as EXHIBIT “C” is the copy of
the consent given by the MPCB dated 02.01.2023.

i

Subnash ath Bet
Notary Gowt. of India
36.Lawyers Chembers

~1

Diztrict Court Compound, Solapur

“age No-4f—Date 1574 12023



963

Whatever stated hereinabove are all true and correct facts

which I believe to be true and correct for which I sign

hereunder.
Solemnly affirmed at )
ZH Onthis day of April 2023 ) Before me
plgined and

Identified by Identified by,

Managing Director
Shree Siddheshwar Sah.
Advocate for Respondent No. 1 Karkhana Lid. Lugwat?\aeifhar
Post Tikekarwadi,
Tal. N. Solapur, Dist. Solapur,

: o N

! d Registered at 2

‘l\loted and regisiered 2 o . Solemnly affirmed before me by

Serial No. | P6R¥#[R0R3 Ed Shri._fav/nelya Bhaskar patif

Date] 1 5 APR 2073 g oSl Who Is identified by ShﬂAdv‘S»p,Nkane

Whom | Personally
Date /5 /4 (2023

: - f Bet
Notarial Stamps  Notarial Stamps Notary ngc;\gﬁf India
CANCELLED CANCELLED (Maharashtra State,

- NOTARIAL NOTARIAL NOTARIAL NOTARIAL NOTARIAL

Subha nath Bet
Notary Govt. of India |
. 36.Lawyers Chembers :
District Count Compound, Solapur
Page No.—s—Date/5 14 12024
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and 4th
Fax: 24023516 __FETETE. floor, Opp. Cine Planet Cinema,
Website: http://mpcb.gov.in T Near Sion Circle, Sion (E),
Email: cac-cell@mpchb.gov.in ‘-‘. Mumbai-400022

. |

No:- Formatl.0/CAC/UAN No.MPCB-

CONSENT-0000145788/CE/2301000165 Date: 02/01/2023

To, Q'“ .
Shree Siddheshwar Sahakari Sakhar Karkhana (SSK) >

Ltd Kumathe, 21/1 to 21/4,Post Tikekarwadi, Tgq North R
Solapur Dist Solapur.

Your Service is Our Duty

Sub: Revalidation of Consent to Establish (Expansion). Sugar crushing
capacity 2500 TCD to 7500 TCD, Expansion by 5000 TCD and 38 MW

Ref: 1. Existing C to E granted by Board Vide No.- Format1.0. BO/CAC-
CELL/RO (Pune)/E/CAC-870 dtd. 28.01.2014

2. Renewal of Consent granted by Board vide No. Format
1.0/CAC/UAN No. MPCB-CONSENT - 0000094976/CR-2102000615
dtd. 10.02.2021 valid up to 31.07.2021 for 2500 TCD sugar unit
and 10 MW co-generation.

3. Minutes of CAC meeting dtd. 23.11.2022.

Your application No.MPCB-CONSENT-0000145788 Dated 08.08.2022

For: grant of Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule I, Il, lll & IV
annexed to this order:

1. The Consent to Establish is granted for a period up to commissioning of the
unit or up to 31.01.2024 whichever is earlier.

2. The capital investment of the industry is Rs.91.3998 Crs. (As per C.A
Certificate submitted by industry).

3. Consent is valid for the manufacture of:

Sr No Product Maximum Quantity uomMm
1 Sugar 18000 MT/M
2 Molasses 10500 MT/M
3 Bagasse 45000 MT/M
4 Pressmud 6000 MT/M
5 Electricity 38 MW

3. Expansion by 5000 TCD.
4. Conditions under Water (P&CP) Act, 1974 for discharge of effluent:

Shree Siddheshwar Sahakari Sakhar Karkhana {SSK) Ltd Kumathe/CE/UAN No.MPCB- page 1 of 10
CONSENT-0000145788/Indus-1d.18364 (02-01-2023 05:54:18 pm) /QMS.PO6_F01/00 9




Sr No Description

Permitted

965

Standards to

Disposal

1. |Trade effluent

in CMD

1731

As per Schedule -I

Recycle & on land for
gardening.

Shree Siddheshwar Sahakari Sakhar Karkhana {SSK) Ltd Kumathe/CE/UAN No.MPCB-
CONSENT-0000145788/Indus-1d.18364 (02-01-2023 05:54:18 pm) /QMS.PO6_F01/00
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Permitted

Description in CMD Standards to Disposal

2. Domestic effluent 0 As per Schedule - | |Not Applicable

Description of stack / Number of Standards to be
source Stack achieved

1 Boiler (200 TPH) 1 As per Schedule -lI

(As per previous consent of existing unit)
6. Conditions about Non Hazardous Wastes:

Stack No.

Sr No Type of Waste Quantity UoM Treatment Disposal
1 ETP Sludge 15 MT/M|Composting|By sale

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2008 for
treatment and disposal of hazardous waste:

Sr Type of HW Quantity & .
No Waste Category. UoM UGl s Sesee
1 51 Usepl or 51 300 Kg/M Recycle sale to authorized
spent oil recycler

The applicant shall ensure disposal to the Actual user having permissions under Rule 9
of Hazardous and other Waste (M & TM) Rules, 2016.

8. The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities.

10. This consent is issued without prejudice to the orders passed/being passed by Hon’ble
National Green Tribunal, Hon'able High Court & Hon’ble Supreme Court of India or any
other Hon'able Court.

11. Industry shall connect online CMS data as per CPCB guidelines to CPCB & MPCB
Servers.

12. This consent is issued as per the Consent Appraisal Committee meeting dated
23.11.2022

13. Industry shall not take any effective steps prior to obtaining Environmental Clearance.
As per Para 2 of EIA notification dated-14/09/2006, the effective steps include starting
of any construction work or preparation of land by the project management. However
as clarified by the MoEF vide office memorandum no. J-1103/41/2006-1A. 1I(l);
Dated-19/8/2010, fencing of the site to protect it from getting encroached &
construction of temporary shed(s) for the guard(s) & acquisition of land shall not be
treated as an effective step.

14. PP shall not operate expansion activity till obtain valid EC & Consent for same. PP shall
not take any effective steps for additional production till obtain EC from competent
authority.

15. The 1st consent to operate for expansion shall be consider only after submission of
NOC from CGWA/Irrigation department for use of ground water/surface water.

ree >i eshwar Sahakari Sakhar Karkhana t umathe [+]
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16. The applicant shall obtain Consent to Operate from Maharashtra Pollution Control
Board before actual commencement of the Unit/Activity.

approved by competent authority of the board.

( ™\ 6648aldf
\ f39%bab4d0
13509d51

90abdedd

e Ml 07ad3de3

2a97978f
9fS5abh7ed
5365141f

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No.
1 125000.00 |TXN2208001005

Date
08/08/2022 |Online Payment

This consent is issued as per communication letter dated 03/11/2022 which is

Signed by: Dr. Y.B.Sontakke

Joint Director(WPC) & InCharge Of CAC-Cell
For and on behalf of,

Maharashtra Pollution Control Board
cac-cell@mpeb.gov.in

2023-01-02°17:54:34 IST

Transaction Type

Copy to:

2. Chief Accounts Officer, MPCB,Sion, Mumbai

ree >i eshwar Sahakari Sakhar Karkhana t umathe [+]
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1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Solapur
- They are directed to ensure the compliance of the consent conditions.

3. CC/CAC Desk for record & website updation purposes.
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1) A] As per your application, you have provided Effluent treatment plant of
designed capacity 2000 CMD consisting of Primary, secondary &
tertiary system. The effluent generation from expansion will be 1731
CMD. As per your submission existing ETP will be sufficient for Existing
& Expansion. In no case spent wash shall discharge outside the factory
premises/ on land / into stream directly or indirectly.

B] Industry shall provide CPU for recycle/reuse of treated effluent.

C] The Applicant shall operate the effluent treatment plant (ETP) to treat
the trade effluent so as to achieve the following standards prescribed
by the Board or under EP Act, 1986 and Rules made there under from
time to time, whichever is stringent.

Limiting concentration not to exceed in

Sr. No. Parameters mg/l, except for pH

(1) |pH 5.5-9.0

(2) |Oil & Grease 10

(3) |BOD (3 days 27° 100

(4) |Sulphate 1000

(5) |Suspended Solids 100

(6) |COD 250

(7) |Chloride 600

(8) |Total Dissolved Solids 2100

D] The treated effluent 1731.00 CMD shall be disposed on land for
irrigation on 60.00 hectares of own land /as per the bilateral agreement
with farmers. In no any case treated/untreated effluent shall find its
way outside the factory premises directly or indirectly.

E] Industry shall operate Online Continuous Emission Monitoring System
(OCEMS) and shall transmit Online Continuous Emission Monitoring
System (OCEMS) data to Board’s server directly through the data logger
without any intermediate server.

F] Trade effluent of 0.00 CMD generated from Co-gen shall be 100%
recycle in process.

G] CREP conditions for Sugar Factory

i. Operation of ETP shall be started at least one month before starting of cane
crushing to achieve desired MLSS. So as to meet prescribed standards from
day one the operation of mill.

ii. Waste water generation shall be reduced to 100 liters per tone of cane
crushed.

iii. Industry shall achieve zero discharge into in land surface water bodies.

iv. 15 days’ storage capacity tank shall be provided for treated effluent to take
care during no demand for irrigation.

ree Siddheshwar Sahakari Sakhar Karkhana td Kumathe 0. -
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H] Industry to make necessary arrangement to cover the effluent collection
system and to avoid the ingress of Bagasse and other material.

1] The unit shall operate ETP even after completion of the crushing season
so that any effluent generated during washing & maintenance activity is
to be discharged after proper treatment.

J1 The unit shall optimize water use in industrial process & maintain records.

2)  A] As per your application, you have provided septic tank and soak pit for
the treatment of 44 CMD sewage.

B] The applicant shall operate sewage treatment system to treat sewage so
as to achieve the following standards/ prescribed under EP Act 1986 and
rules made under time to time, whichever is stringent.

Suspended Solids Not to exceed 100 mg/l
2 |BOD 3 days (27°C) Not to exceed 100 mg/l

C] The treated sewage shall be 100% reused/recycled for gardening purpose
within premise. In no any case, sewage shall find its way outside
Company’s premises.

3) The industry shall have bilateral agreement with the farmers on whose land the
treated effluent is used for irrigation purposes and a copy of the agreements with
validity shall be submitted to the Regional/Sub- Regional Office of the Board.

4) The industry shall create Environmental Cell by appointing an Environmental Engineer,
Chemist and Agriculture expert for looking after day to day activities related to
Environment and irrigation field where treated effluent is used for irrigation.

5) CONDITIONS FOR MOLASSES STORAGE:

(i) The molasses shall be properly collected and stored in steel tanks which shall be leak
proof. At no stage of handling of molasses, there shall be leakage or spillage.

(i) The capacity of tanks for storage of molasses shall be such that it will take care of
bumper production of sugar, non-lifting of molasses etc.

(iii) All the area on which molasses are stored and handled should be provided with drain
for diverting the spills to the treatment plant/ molasses tank. Suitable arrangements
for accidental discharges of molasses from the tanks shall be provided to contain the
same within factory premises.

(iv) Destruction of molasses and its disposal shall not be done without specific permission
in writing from the authorized officer of the Board. Intimation of intention to destroy or
dispose of the molasses shall be given to the Board at least 15 (fifteen) days in
advance by registered post under intimation to the Sub-Regional officer and Regional
officer of the Board under whose jurisdiction the factory is situated.

(v) The storage tanks shall be kept in good conditions all the year round with adequate
maintenance. The tanks size and capacity per cm, height, total capacity in tonnes shall
be displayed prominently near /on the tank.

(vi) The above conditions shall be in addition to and not in derogation of the provisions
contained in the “Bombay Molasses Rules, 19557 and “Maharashtra Molasses Storage
and Supply Regulation, 19657.

6) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance / CREP guidelines if applicable.

ree >i eshwar Sahakari Sakhar Karkhana t umathe [+]
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7) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

8) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

9) The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters, and other provisions
as contained in the said act:

Sr. Water consumption

Purpose for water consumed

No. quantity (CMD)

1 Industrial Cooling, spraying in mine pits or boiler 980.00
feed
2. |Domestic purpose 55.00
3 Processing whereby water gets polluted & pollutants 530.00
" |are easily biodegradable '
4 Processing whereby water gets polluted & pollutants 0.00
" |are not easily biodegradable and are toxic '
5. |Grandening 310

10) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP guidelines.

SCHEDULE-I
Terms & conditions for compliance of Air Pollution Control:

1) As per your application, you have provided the Air pollution control (APC)
system and erected following stack(s) and observe the following fuel

pattern-
Stack Stack APC Height Type of Quantity & s% SO
No. Attached To System in Mtrs. Fuel UoM ? ?
1 _EFF‘,’I'_'I‘)” (200 |ggp 90 |Bagasse | 900 MT/Day |0.20|3600.00

(As per previous consent of existing unit)

2) The Applicant shall provide Specific Air Pollution control equipments as
per the conditions of EP Act, 1986 and rule made there under from time
to time/ Environmental Clearance / CREP guidelines.

1 The Applicant shall provide ESP/ Bag filter/ Wet scrubber to the Bagasse fired
boiler and Dust Collector to Sugar bagging section as an Air Pollution control
equipments OR as per the conditions of EP Act, 1986 and rule made there under
from time to time / Environmental Clearance / CREP guidelines.

2 The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards:

Total Particulate matter Not to exceed 150 mg/Nm3

ree >i eshwar Sahakari Sakhar Karkhana t umathe [+]
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3 The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

4 The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5 Industry should not use auxiliary fuel more than 15 % (as per amendment in EIA
Notification 2009, power plant upto 15 MW based on Bio-mass and using auxiliary fuel
as coal upto 15% are exempt.) as co-gen capacity is below 15 MW.

3) The Applicant shall obtain necessary prior permission for providing
additional control equipment with necessary specifications and operation
thereof or alteration or replacement/alteration well before its life come to an
end or erection of new pollution control equipment.

4) The Board reserves its rights to vary all or any of the condition in the
consent, if due to any technological improvement or otherwise such variation
(including the change of any control equipment, other in whole or in part is

hecessary).
SCHEDULE-III
Details of Bank Guarantees:
Sr. Consent(C2E/C A'ZZOf Submission Purpose Compliance
No. 20/C2R) Period of BG Period
Imposed
For up to
1 lctoE 25 lakh Submit in 15 compliance cou lst
days of consent operate
conditions P

BG Forfeiture History

Amount . . Amount of Reason of
Smo. (copczoiczr) OB “pariod . ofsG . BS BG
imposed Forfeiture Forfeiture
NA
SCHEDULE-IV

General Conditions:

1 The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

2 The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board's Staff. The chimney(s) vents attached to various
sources of emission shall be desighated by numbers such as 5-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

3 Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipment, the production process connected to it shall
be stopped.

ree >i eshwar Sahakari Sakhar Karkhana t umathe [+]
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4  The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and conditions of
the consent. In the absence, the applicant shall stop, reduce or otherwise, control
production to abide by terms and conditions of this consent.

5 The firm shall submit to this office, the 30th day of September every year, the
Environmental Statement Report for the financial year ending 31st March in the prescribed
Form-V as per the provisions of rule 14 of the Environment (Protection) (Second
Amendment) Rules, 1992.

6 The industry should comply with the Hazardous & Other Wastes (M & TM) Rules, 2016 and
submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous & Other Wastes (M & TM)
Rules, 2016 for the preceding year April to March in Form-IV by 30th June of every year.

7  An inspection book shall be opened and made available to the Board’s officers during their
visit to the applicant.

8 The industry shall constitute an Environmental cell with qualified staff/personnel/agency to
see the day to day compliance of consent condition towards Environment Protection.

9 The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

10 The applicant shall bring minimum 33% of the available open land under green coverage/
plantation. The applicant shall submit a yearly statement by 30th September every year on
available open plot area, number of trees surviving as on 31st March of the year and
number of trees planted by September end.

11 The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

12 Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.

13 The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the provision
contain in the H&OW(M&TM) Rules 2016, which can be recycled/processed/ reused/
recovered and only waste which has to be incinerated shall go to incineration and waste
which can be used for land filling and cannot be recycled/ reprocessed etc. should go for
that purpose, in order to reduce load on incineration and landfill site/environment.

14 Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act, 1986 and industry specific standard under EP Rules 1986
which are available on MPCB website(www.mpcb.gov.in).

15 Separate drainage system shall be provided for collection of trade and sewage effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal manholes. No effluent shall find its way other than in designed and provided
collection system.

16 Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

17. Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/froom and then average.

Shree Siddheshwar Sahakari Sakhar Karkhana (SSK) [td Kumathe/CE/UAN No.MPCB- Page 9 of 10
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¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

18 The industry should not cause any nuisance in surrounding area.

19 The industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standard in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

20 The applicant shall maintain good housekeeping.

21 The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

22 The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipment provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

23 The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.

24 The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification dtd. 16.11.2009 as amended.

This certificate is digitally & electronically signed.
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E-Mail 974

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010?06124010437 s Kalpataru Point, 2nd and

" Fax: 24023516 : i, 4th floor, Opp. Cine Planet
Website: http'llmpch.gov Jdn Cinema, Near Sion Circle,
Email: cac-cell@mpcb.gov;m Sion (E), Mumbai-400022

REDLLS. Date: |30 242628
No:- Format1.0/CAC/UAN 'No.MPCB-

CONSENT-0000074604/CE -200 20006 96
To;

Shree Siddheshwar SSK Ltd Kumathe

21/1 to 21/6,Kumathe

North Solapur, Solapur

Sub:  Consent to Establish (Re-validation) for Expansion of Molasses Base
Distillery umt from 20 KLPD to 100 KLPD, under RED Category.

Ref: 1. Consent to Establish granted by Board vide No. BO/CAC-CELL/EIC NO.
PN- 20140 13fEfCAC-1507 did. 21.05.2014.

2. Renewal of Consent granted by the Board vide No, BO/CAC-CELL/UAN No.
OOOOOSZZSGIRICAC 1905000929 dtd. 16.05.2019.

3. Minutes of CAC Meeting dtd 07 01.2020,

Your application No.MPCB-CONSENT- 00000,7_4604 Dated 07.06.2019

For: Consent to:Establish under Section-25 f,the Water (Prevention & Control of Pollution)
Act, 1974 & under Section 21 of the A vent on & Control of Pollution) Act, 1981 and
Authorization under Rule 6 of th d ,L@ﬁf& Other Wastes (Management &
Transboundary Movement) Rules 20160s _considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule I, I, Il & IV
annexed to this order:

1. . The consent to establish is granted for a period up to commissioning of the
~ unitorup to 5 year whichever is earlier.

2. The capital investment of the project is Rs.98.471 Crs. (As per C.A Certificate
submitted by lndustry CI of existing sugar unit is 82.66 CR & CI of existing
Distillery unit is 6,10 Cr.)

Consent is valid fql: the manufacture of:

Maximum Quantity = " ‘UOM_ :L"_-

Products:

1 |Rectified Spirit 3600.00 KL/M
2 |Ethanol 2850.00 KL/M
3 |ENA 2820.00 KLUM
4 |Impure Spirit 180.00 KL/M
5 ' \ |y 2310.00 MT/M

q\\f'm \b‘l i (
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ST

Shree slddheshvtar:gslci‘td lqimafﬁ"arg_/um Na.MPCB-CONSENT-0000074604 Page 1 of 9

-m




-

975

10

11

12

13

14

itions under Water (P&CP), 1974 Act for discharge of effluent:

Permitted (in = g\ jards to Disposal Path £

GRS E—— R
1. |Trade effluent 303.5  |Asper Schedule "B’ﬁfe?”d el
2. |Domestic effluent 15 As per Schedule - 1{On land for irrigation,

Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr  Stack = Description of stack/ =~ Number of Standards to be
No. No. source Stack ‘achieved

1 ~{Incineration Boiler (33 TPH) | As per Schedule -Ii
Non-Hazardous Wastes:

Sr
No

Type of Waste Quantity UoM Treatment _ Disposal o

_ SRR j R Brick manufactureror
1 {Yeast Sludge 360 |MT/M|NA composting
2 |BoilerAsh = 892.5 [MT/M|NA Brick Manufacturing

Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste: :

Quantity UoM Treatment Disposal

The Board reserves the right to revjew
same shall be binding on the industry. s

This consent should not be construgdsasiexemption from obtaining necessary NOC/ :
permission from any other Government atthorities,

This consent is issued pursuant to the decision of the 19th Consent Committee Meeting
held on 07,01.2020. R

The applicant should not take any effective steps for implementation of the project
before obtaining. Environmental Clearance as per EIA Notification 2006 and
amendments thereto, As per Para 2 of EIA notification dated- 14.09.2006, the effective
steps include starting of any construction work or preparation of land by the project
management. However as clarified by the MoEF vide office memorandum no.
J-1103/41/2006-IA.11(1); Dated- 19/08/2010, fencing of the site to protect it from getting -
encroached and construction of temporary shed(s) for the guard(s) & acquisition of

land not be treated asan effective step. . ;
The 1st consent to operate for expansion shall be consider only after submission of
NOC from CGWA/Irrigation department for use of ground water/surface water.

Industry shall install online continuous monitoring system as per CPCB guidelines &
data to be transmitted directly from Data Logger to Board server . |
PP shall explore possibility for use of treated sewage from Solapur Municipal

Corporation to fulfil their water requirement for expansion activity.

Shree Siddheshwar SSK Ltd Kumathe/CE/UAN No.MPCB-CONSENT-0000074604 Page 2.0f9
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15 The «appj,l'i'i;_ant shall obtain Consent to Operate from Maharashtra Pollution Control
‘Board before actual commencement of the Unit/Activity. (Establish)

: For and on behalf of the
Maharashtra Poll tiqn Control Board.

<

(E. Ravendiran 1AS),
MemberiSecretary

Recelved Consent fee of -

# Sr.No Amount(Rs.} Transaction/DR.No.  Date Transaction Type
1 | 125000.00 |5451919 14/06/2019 |NEFT

Copy to: e i

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Solapur

- They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB,Sion, Mumbai

@ 3, CC/CAC desk - for record & website updation purposes.

Shree Siddheshwar SSK Ltd Kumathe/CE/UAN No.MPCB-CONSENT-0000074604 Page 3 of 9/
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1.Conditions for Trade effluent:

Al You have propased to provide comprehensive treatment for volume reduction
consisting of Multiple Effect Evaporator followed by incineration boiler for achieving
zero discharge, In‘no any spent wash shall-discharge outside the factory premises/ =
on land / into stream directly or indirectly. A

Bl Zero liquid discharge shall be ensured and no waste/treated water shall be
discharged outside the premises, The non-process effluents, RO permeate, MEE
-condensate etc. shall be suitably treated and reused in the process.

2.Conditions for Sewage/ Domestic effluent: S5
i. You have proposed to provide septic tank and soak pit (for sewage below 20 CMD).

il The industry shall.operate sewage treatment system to treat the sewage/ domestic
effluent so as to achieve the standards as prescribed by the board/under EP Act,
1986 and rules made thereunder from time to time whichever is stringent,

Sr.No|Parameter Concentration not to exceed(in mg/l except for pH~
1 pH ; 6.5-9.0
2. BOD 30
3. TSS kb 100

iii. The sewage shall be treated by using septic tank and soak pit and overflow if any
shall be used on-land for gardening/irrigation.:

3. The Applicant shall comply with’ g
Pollution) Act, 1974 and as amen
Purpose for water consumed

of the Water (Prevention & Control of |
alling water meters and other provisions
as contained in the-said act: :

- Water consumption GEilE
quantity (CMD) = §

1 ][gggstnaf'Codting, spraying in‘mine pits or boiler 300.00

2. |Domestic purpose 2.00
3. |Processing whereby water gets polluted & pollutants

are easily biodegradable BpHLa0
4 Processing whereby water gets polluted & pollutants 0.00
~_|are not easily biodegradable and are toxic g
5. |Gardening 1

PP shall explore pos'sib_iiity-for use of treated sewage from Solapur Municipal
Corporation to fulfil their water requirement for expansion activity.

4, Industry shall install online monitoring system as per the guidelines of CPCB and data
to be transmitted to Board's server.

5. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under fro time to time/
Environmental Clearance. :

Shree Slddheshwar SSK Ltd Kumathe/CE/UAN No.MPCB-CONSENT-0000074604 Page 4 of_g :
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SCHEDULE-II

. As per your application, you have proposed to provide the Air pollution control (APC)

Sys nd also t t following stack (s) to observe the following fuel pattern:

APC  Heightin . Quantity &
System Mirs. Type of Fuel UoM

T ~ |Coal 3960

kg/hr / Spent

wash 8625 KL
per Hr

Incineration Bolier

(33TPH) . 95.04 MT/Day

Bag Filter

Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and fugitive emission standards.

. The Applicant shall obtain necessary prior permission for providing additional control
- equipment with .necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment. = :

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation {including the change of

- any control equipment, other in whole or in partis necessary).

. The applicant shall operate and maintain above mentioned air poliution control

system, so as to achieve the level of pollutants to the following standards:

_ ‘IParticu"Iate matter |Not:to-exceed 150 mg/Nm3 |

Storage of raw materials, coal etc..shall @ither stored in silos or in covered areas to
Sions.

‘prevent dust pollution and other fug )

The industry shall install 24x7 Q| us emission monitoring system at process
stacks to monitor stack emission withireéspect to standards prescribed in Environment
(Protection) Rules, 1986 and connected to MPCB and CPCB online servers and calibrate
these system from time to time according to equipment supplier specification through
labs recognized under Environment (Protection) Act, 1986 or NABL accredited
laboratories. -

The industry shall submit monthly summary report of continuous stack emission and

air quality monitoring and results of manual stack monitoring and manual monitoring

of air quality /fugitive emissions to Regional Office MPCB.

. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (includifg the change of

any control equipment, other in whole or in part is necessary). =g

Shree.Siddheshwaf_SSK Ltd Kumathe/CE/UAN No.MPCB-CONSENT-0000074604
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SCHEDULE-ilI

a
Fo

Sr. Consent{C2E/
No. 2R}

Purpose of BG

~ Compliance of
consent conditions.

Details of Bank ﬁyﬁigngees:

Compliance Validity §
Period Daie §

i
operate |-

Amount of

Consen v issi
sent BG Submission

Purpose

BG Forfeiture History

Amount of . Reason of e

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of
- _ : T —

Srno. ; : [ BG s BG &
: (C2E/C20/C2R) . imposed panod or8g . Forfeiture . Forfeiture [
BG Return details

BG = Amount of BG Returned

Shree Siddheshwar SSK Ltd KumathelCEiUAN No.MPCB-CONSENT-0000074604
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SCHEDULE-IV
General Conditions:
1. TheEnergy source for lighting purpose shall preferably be LED based
2. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
“recharge the ground water and utilize the same for different industrial applications within
the plant. :
3. Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.
e) A proper routine and preventive maintenance procedure for DG set should be set and
 followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use. '

f) D.G. Set shall be operated only in case.of power failure.

g) The applicant should not cause any nuisance.in.the surrounding area due to operation of
D.G. Set. e

h) The applicant shall comply with the no
(Protection) second Amendment Rules:
amendments regarding noise limitfor.ger

4. The applicant shall maintain good housekeeping.

5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

6. The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board. :

7. The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.

8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

9, The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

10. The industry shall achieve the National Ambient Air Quality standards prescribed vide

Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended. ‘

>

tification of MoEFCC, India on Environment
dsGSR 371(E) dated 17.05.2002 and its
sets run with diesel.

Shree Siddheshwar SSK Ltd Kumathe/CE/UAN No.MPCB-CONSENT-0000074604 Page 7 of 9¢
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11. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any

~ consent conditions. The Applicant shall obtain prior consent of the Board to take steps-
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

12. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

13. The PP shall provide personal protection equipment as per norms of Factory Act

14, Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.

15. Whenever due to any accident or other unforeseen act or even, such emissions occur =
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

16. The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

17. The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall go to incineration and waste which can.be used for land filling and cannot be
recycled/reprocessed etc. should g £ %purpose, in order to reduce load on 3
incineration and landfill site/envir -d

18. An inspection book shall be opened and made
their visit to the applicant.

19. Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in).

20. Separate drainage 'system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the terminal manholes. No effluent shall find its way other than in

designed and provided collection system.

21. Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

22. The industry should not cause any nuisance in surrounding area.

23. The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time, Day
time is reckoned in between 6 a.m. and 10 p.m. and night timé; is reckoned between

available to the Board’s officers during

10 p.m. and 6 a.m. Yo

il
{

X

\
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24, The industry shall create the Environmental Cell by appointing an Environmental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.

25. The applicant shall provide ports in the chlmney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board's Staff, The chimney(s) vents attached to various
sources of emission: shall be designated by numbers such as S-1, 5-2, etc. and these
shall be painted/ displayed to facilitate identification.

26. The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th

June of every year.

27. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system, A register showing consumption of chemicals used for treatment shall be
maintained.

28, The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September every year on available open plot area, number of trees surviving as on

~ 31stMarch of the year and number of trees planted by September end.

29. The Board reserves its rights to review plans, specifications or other data relating to
_plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connecticn with the grant of any
consent conditions.

30, The firm. shall submit to this ofﬁceh the +30th day of September every year, the

for..the ancial year ending 31st March in the
'g,;;;e 14 of the Environment (Protection)

(second Amendment) Rules, 1992 ’ ', el

31, The Applicant shall obtain necessafy-?éf‘brxpermission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution

_control equipment.

32. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any-control equipment, other in whole or in part is necessary).

33. The applicant shall provide facility for collection of environmental samples and
samples of trade and 'sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf. ;

- Shree Siddheshwar SSK Ltd Kumathe/CE/UAN No.MPCB-CONSENT-0000074604 Page 9 of 9




983

(eresad() 0} Juasuo) J0 £207°10°81 “PIP (09 “ON 1913008 £2-220T JO SunaIN €
:UDXE]} S1aM UOISIDap Buimoj|o} pue

oaIWLOD 3y} alojaq paoeyd [sesed ajeradQ 0} Juasuog Jo 09 ON J8]joog] oy epusbe ysal sy} uo pajelaqi|ap Joyeaisu) Buneaw ay|
‘ue)s 0} Buneaw ay) Jo Buipesdoid pamoj|e pue Sa)ILWIOD S} JO SI9qUISW SU} PSLLIOJ|aM S3ILUIOD Y} JO UBULIBYD

0€Jo | 28ed

‘requinpy ‘pieog ‘0'd’'IN ‘(jediuyos] ) Alejeiosg juejsissy

Jaquiaj 98)IAU| ‘Jlemabueg eipusjir Ig ‘v
‘lequniy ‘pieog "O°d’INl ‘(MING) 12010 [euoibay

Jaquus|\ 8a)AUY| ‘AeINS ‘N'N MYS '€
‘lequinjy ‘pJeog "O°d’IN ‘@00 duRuaIaS [ediould

laquiajy @8)IAu| ‘ojedng ¥y 1 2
‘lequin|y ‘preog "0'd’'N '(DdY) Jojoaaq juior

1aquisy asAu| areyblo ‘WA MYS L

:Buijeaw sy} Joj Jussaid arem gOdIN Jo JeouQ Buimoljo4

‘pajueib sem souasqge Jo aAes| -
433N woly aAnejussaiday 3 tequniy “1deq (Hodsuel]) awoH ‘A1ejal0ag Je1yD |euoippy ‘g

‘lequiny ‘preog "O"d'IN (DdM) 1010311 uIop

JauaAuo) Jaquisy dxxAmEow ‘a'Ada v
"0aln ‘(aug) 030 "AQ

laquiapy ‘lemed BIpuiney UYs ‘¢
‘pleog ‘'O'd'N ‘Aleja1oag Jaquisiy

Jaquisy ‘apeleq uireld UYs g
g0dIN ‘ueuliey)d

uewleyd ‘Peyier 1°y ‘Wys |

quasald aiom sopiwwo) [esielddy Juasuo) ay} o siaquiswl Buimojjod

JleqUIN\ ‘JUIod UBLILEN ‘9SNOH [eweled Je £202°L0°8L UO play £202-220¢ Jo Bunaspy sspiwwo) [esiesddy Jussuo ygl Jo sainuii

AR
e e

WHIHSYHYHYW

AQdvO09d TOYLNOD NOILNT1O0d VHLHSVAVHVIA




0€Jo |1 93eq

(ere10dQ 01 Juasu0) JO €707 10°81 PIP (09 "ON IPPO0L) £2-2Z0T JO SUNRIN €1

"220Z°2) "1 uo uiebe pue gzoz'60°G0
uo panssl [BSNyal 10} NOS PUE Palayip S| 8seo JyD Jajies U]

"220Z° L1 €2 pIp Buesw OvD
ul pue zz0z 20°8Z ‘220Z°90°¥Z '1Z0Z°ZL'€0 ‘PP Bunssw OvO
Ul passnosip Jaljea sem ased ay} Jey} psjou os|e 8sjIWoy

¥€1£710000-LNISNOD-90dN "ON NVN SPIA iun
1ebns 001 006+ €30} 10} &1 [emauas Bunsixa yym uoisuedxa Jo}

ajesado 0} Juasuod |, 1o} paljdde pue yun Jebns dJL 005 10}
Juasu0) Jo [emauay Joj paljdde sey dd Jeyl pajou aspiwuwod

€20C°L0°LE

Juasuo)
10 |lemauay

a3nodddv

Indejog

UHON ayjewny
g/Lzol L/Le

PI1 XSS
Jemysayppis 2aiysg

€9.6€10000
~LNISNOD
-d30dIN

213

‘uoijonpoud 10} Jajloq mau ojelado jou |leys dd 2
‘wia)sAs |043u02 uoinjjod Jo | @ O PUE UOHIPUOD JUSSUOD
10 soue)dwoo 1o} Y3e| GZ 'SY J0 OF Hwans [leys Aisnpul |

:SUOIJIPUOD
uimojo; Buisodwi Ag ‘pun Ass|usip adTM 0T Joj juasuod
0 [EMSUSY onss| 0} Papiosp Sem Ji ‘uojeraqiep onp JaPY

"OYS 0 Hodai JisIA psydeye
pue uooBe eyooey oy padesos Asuy} jeyy pspiwgns dd
‘uoisuedxa 10} 93 jo }oadsau ul ABojouoiyo

jleyop anb pue zzoz'zh'Lz uo NOS jo Aidas papwagns dd

‘uoofbe| eyyoey paddesos jou
0S|y *19pI0 SUNOY 8|q,UOH JO UOIE[OIA PUB O INOYHM jun Jebns
Jo uoisuedxa '] jun Jebns jo ssoueljdwos-uou 1o} 220Z'ZL vL
uo [esnjoy 1o} NOS panss! pue Zg0oZ'LL'€c uo JvO JIaled
ul passnasip Sem uojeoldde ayj jeyj pajou os|e 98jILIWOD

Juasuo)
JO [emauay

indejog YUON
ayjewny ¢/1¢




0€Jo g1 o3ed

(areaed( 01 JuasU0D) JO £707'10°81 'PIP (09 “ON 1PIOOE) £T-TZOT JO BUBIIN £l

LS
e,

ay} se 1aplo siy} pessed arey ap\ ‘(Req Jad auep jo suo]) oL
0005 @ Buiysnio pasoxa jou ||im juejjadde ay) Jey} uoRpuod

ayy 0} Joalgns
‘pajueiB S| S0UBIES|O JUBWIUOIIAUS SWI} 8y} |1} Ued jO Buiysnio
woyy juejedde sy Buluiessal o¢ ydesBesed ul usaib uonoallp
oy} ‘sl Jey; Jepio paubndwi jo uopersdo sy Aeis Ajped o}
pauljoul pue £20Z’10°€0 U0 paiapio unod aweidng 9|q,uoH pue
LON 9|q.uoH Aq panssi siapio BuipieBal elpu] jo Unod awaldng
a|quoH O} seyoeoidde dd ‘Jeyl psjou Jayuny SSPIWIWOY

"uaye) uasq sey 93 8y} |11 ||e je sued Jo
Buiysnio 2y} Yyum pescold o) pamojle 8q jou pjnoys jusuodoid
poloid - 1Byl peiepio pue (ZM)1LZ0z/8L 'ON uoneolddy
[euiBlO Jspew ay} ul g0z’ L1 "L g uo Jepio panss! 1 ON 9|q,U0H

" ‘pleog 9y} Jo uoisuedx3 1o} ejesadQ 0} Juasuo
(pue SouBIES|D [BJUSWUOIIAUT UIEIQO I} Anoe uononpoud

LawE:mE 0} JOU Jey} uojdBJIP Panss| aund ISJYO [euoibay

‘(youag aund ZA) LON |q.UoH 810499 LZ0Z/81 "ON "V 'O P3lY
apqoy) Aefues “indejog uNod JoUISIP DN 210409 L202/228
"ON ©Se2 9pIA PJ1 MSS Jemsayppis 831ys 1suiebe jurejdwos
[eulwlD B pajy sey aund Oy ey} psjou Jayuny asuIuIwIo)

*SJIWI| PSJUSSU0D BY} Uey) uononpold ssadxa sexe) ose dd

"JUasu0)
pue D3 Inoyym uojsuedxa jno palied Apealje dd pue uoisuedxa
10} D popiodde jou JoA dd ey} pajou Jayuny SSPILIWOD

"S)IWI| pajuasuod ay} Buipasoxe ale uosess

Buiysnio jse| Jo s)nsai SAr "d13 Puysixgy o) papeibdn dd




0€ Jo g1 9%ed

(ereIad( 03 JuasUOD) JO €707 10°81 "PIP (09 "ON I9[N0OH) €T-TTOT JO SUNIIN yEl

a1 Puipiebal yv|3S Pue DOBJJOIN O} UoHejuasaldal Juqgns o}
popioap Asyj yey} ajesiunwiwo osje Asy | “uoljeaijdde O3 sy Jo
snjejs pue uoneoijdde ay} Jnoge pajaliq pUE S8jILULIOD [BJIUYDS)
210j0q uoneUasald SBY dd ‘Jeul Pejou Iayunj SspiLuuod

-podai snyeys Juasaid ypm Buoje uoisuedxe 3 0}  JO aoue|dwod
‘SUOI)Ipucd Juasuod Bunsixe jo soueljdwod yI'm pleog Sy} Aq
poIN}ISUOD 98)ILUWOD [BOIUYDS | B10jeq uolejuasald |eoluyos)
10} dd @u} |[ed pue 9sed ay} palsylp sem pue JyO ISllEs
ay} ul passnasip sem uoieoidde siy} Jey} pajou OS|e S3RIWWOY

: gjelado
ajelado 0} Juasuoo Buisixe Jo uojewebjewe 0} JUBSUOD 5] neweleg | #¥S8EL0000
yum VLN 000ze-Anajoe  Buibiog oy uoisuedxe o) peweseg L/L-3 | -LNISNOD
ajesado 0} Juasu09 | 10} } paljdde sey dd ‘1ey} pP3jou SaRIlWoy G a3n0¥ddY 1LON pi1 o604 jeseyg -40dIN | 2L

"siseq Ajiep
0 221110 OY B OYS 0} ejep Buysnio ywqns |[eYs dd ‘€
"wa)sAs [0Jjuod uonnjjod jo soueusjulew
uonesadp %@ SUORPUOD JUSSUOD JO 2oueldwoo
10} Yje| GZ sy Jo ©g Buiuielqo Aq pue SUOHIpUod JUsSsU0d
jo soueydwoo-uou 10} Yxe| G 'Sy Jo OF Buiepoy Ag ¢
"eIpu| O UNoY awaidng ||q,uoH @ HNOD
ybiH 8]q,ucH ‘|eunqu | sl [euoleN 8|q,uoH Aq passed
siapio ay} 0} aolpnfeid noypm panssi SI JUSSUOD YL ‘|

:suolypuod Buimoyjoy}
puisodwi Aq ‘DL 006¥ j0 Ajoeded Buiysnio sue) Joj ajelado
0} JUSSUO) JUEIS) O} papioap sem JI ‘uonesaqisp Snp JalY

*§]S810 pUE JUBWUOIIAUT

jo Ansiuly @y3 Jo 9002°60'v1 Psiep (3) £€51 "O'S uoneayjou
ay} 0} a|npayas ay} Jo (NG "oN [elag uodn pajjal srey sjue|jadde




0€ Jo p1 a8ed

(e1e10dQ 03 JUBSUOD JO £Z0Z'10°81 "PIP (09 "ON IR[00g) £T-TTOT JO SUNIN ET

Q=7

»

‘pieog 8y} Jo uoisuedx3 Joj ajesadQ 0} Juasuo)
pUE SOUBlEs|D |ejuswuolAUT ulelqo [} ApAoe  uononpoid
SWNsSal 0} Jou Jey) Uopdallp panss aund 10O |euoibay

"(youag aund ZM) LON 9|q,uoH 210429 L Z20Z/8L ON 'V 'O pPal4
opqoy Aefueg "Indejog HNod JLISIP DLINM 210)2g 1202/2Z8
"ON 9SED 9pIA PI1 MSS Jemsayppls @ai1yg jsulebe jurejdwod
[BUILLD B Pajy Sey aund O¥ Iy} psjou Jeyun} aspiuwo)

"SJIWI| PSjUSSUOD 8y} ey} uonanpoid ss90xa saxe} os|e dd

‘Juasuon
puE 93 Jnoyum uoisuedxa Jno paues Apealje dd pue uoisuedxa
10} D3 popiodoe jou 19K dd 1Byl psjou Jayun} SspIWWod

'¢c0C’CL | uo panssi
Nesnjal 10} NOS pue paleyip S| 8sed ‘zz0z'LL '€ PP Bunssw
Do ul passnosip JalleS S| 8SED 3y} Jey} pajou Os|e SSRIWW0D

‘a1 0061 40 [Bj0} B 40} 8] "QD.L 00GT 4O Jussuon
Bunsixa Jo [emeual ypm QoL 00¥Z Aq (uoisuedx3) ajeladQ
0} Juasuod 1s| o} paydde dd ‘jey psjou osje SsjiwWo)

€2c0C’L0'LE

Juasuon
10 |lemauay

a3anodddyv

indejog

YHON Syjewni
v/LZ Ol L/Le
indejog layjewny
Py eueyiey
Jeyeg Uejeyes
JeEmysayppis 8aiys

¥ELEYL0000
=INISNOD
-80dIN

el

‘pieog
ay} wolj Juasuod Joud Buluelqo INOYIM YsI|qe)Sa 0} Jussuod Jad
se Ajjioe} ay} ajelado jou [[eys dd ‘Jey} UoBIpuod Yjim Juasuod
JO [BSNJoJ [euy 8NSS| paploop Sem }i ‘uocnesaqiep anp Jeny

‘AlBuipioooe 1ays|
papIWgns pue ajesado 0} JUSSU0D | 10} uoieoijdde oy 8x3onsy/
anowsal / pjoy 0} sjuem Aay} ‘awes sy} Buipiebal uoneoyuelo

ay) ulelqo |m pue D3 pue Buuesy oiqnd jo Aypigeondde-uou




